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ORDER

G.S.Maingi, A.M.:

This original application as also Misc. Application nO.
277/2000 has beén filed by Shri Srikumar Bhaduri against the Union of
India represented by the General Manager, E.Rly., the Chief Personnel
Officer, E.Rly., the Chief Electrical Engineer, E. Rly, the Chief
Works Manager, E.Rly. Kancﬁarapara Worksﬁop and thg Workshop
Pérsonnel Officer, Kanchrapara Workshop, E.Rly. There are two private

respondents in this OA vizz Shri P.C.Das and. Shri R.A.Singh, who are

working as Dy. Shop Superintendent, Howrah and Mugulsarai
respectively.

2. The applicant is a Chargeman, Gr.A (Electrical) posted at Shop
No. "9, E.Rly. Kanchrapara Workshop under the Works Manager of ‘the
said Workshop. At the time of filing this application before the
Tribunal, the‘ applicant was drawing pay in the scale of Rs.
1600-2660/-. He had joined as a trainee Chargeman, Group B in the
vear 1975 and after promotion he became Chargemen, Gr.A. In this
application he has mainly prayed for decentralisation of the cadre of
Electrical Supervisors (TRS Wing) upto the Shop Superintendent level
in Kanchrapara Workshop. His grievance is that due to partical -
deceﬁtralisation, staff junior to him got promotion in higher ‘gnades
i.e. to the 'post of Dy. Shop Superintendent in scale Rs.
2000-3200/-. The applicant has pointed out that fhe General Manager,"
E. Rly. visited the Kanchrapara Workshop on 16.12.95 and issued an
inspection note which is placed at Annexure-A6 at page 50 of the OA.

In para 20.4 of the said inspection note the General Manager observed
that a representation containing 8‘ items was submitted to him in
respect of Dy. Shop ’Superintendenf and Sr. Shop Superintendent in

the Electrical Branch Qith a request that they should be decentralised
as has been done in ‘the Mechanical Branch. The General Manager
further observed that this should be done immeidately since both the

Unions had already agreed. . .
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3. The applicant has claimed the following reliefs :-

a) To cancel and)or set aside the impugned written selection
test for formation of panel for the post of EF/Dy.  Shop.
Superintendent/Secﬁion Engineer/TRS in TRS Wingh (MAINT) in
scalé of Rs. 2000-3200/- vide order dt.. 20.10.96 issued by
WPO/Kanchrapara as per annexure-Al0.
b) To direct the respondents to bass necessary order for
decentralisation of Electrical Supervisory Cadre of Eastern
Railway uppto the post and/or level Qf Shop Superintendent as
has been done in the case of Mechanical Supervisors in the
Mechanical Wing of Eastern Railway:
c) To directlthe respondents altefnatively té pass necessasry
order for complete centralisation interpolating inter se
seniority of the Electrical Supervisory cadre throughout the
Eastern Railway in order to enable the seniormost Electrical
Chargeman Gr. A to get' promotion before the juniors in
respect of initial superivsory grade.
d) To direct the respondents to give restructuring benefits to
the applicants at bar with his junior i.e. respondent No. 6
"wte.f. 1.3.93 with all conséquential beneifts including
arrears of salary with 18% interest.
GE~Pp
4, In their rily, the respondents have stated that the present
application lacks material particulars and it‘is’not a bona fide one
as the applicant has not come -with clean hands. Therefore, the
appiication is not maintainable, and that the applicant has not
availed-alternative remedy and hence is not entitled to get any relief
from the Tribunal. They have further stated that the applicant was-
absorbed as Chargeman, Gr. B'éfter successful training on and from
24.5.76., In. the year 1982, the cadre of ELC. B and ELC A were
decentralised and opportunity was given to all ELC A and ELC B to opt
for transfer from one division/unit to another division/unit since the
cadres of ELC A & ELC B were to be controlled by the respective

division/unit on and from 1.10.82. The applicant did not submit any
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option for his transfer to other unit. As sSuch, he was promoted as
ELC-A in scale Rs.  550-750/- (RS) én 1.3.93 in his unit i.e.
Kanchrapra Workshop ;S‘ per his unit seniérity and availability of
vacancy. On the other hand, Shri P.CTDas, reépoﬁdent No. 6 oéted for
Howréh Division and was promoted as ELC A goﬁ -1.1.84 as per hié
seniority in Howrah Division. Similar isy the case in respect of
respondent No. 7 i.e. 'R.A.Singh who opted fpr Mugulsarai Division
and got his promotion there as per Ahis Zseniority poéition in
Mugulsarai Division. ‘. Therefore, accordiﬁg to the official
respondents, the appliéant cannot make any griévance.'

5. In. the meantime, the appliqant hasfalso moved an MA before
this Tribunal praying for an interim order.

6. The case wés listed for hearing on 16L8.2000 when the_ lﬁ.
counsels fgf the applicant as also for the resandents argued the éase
vehemently. ’

7. The main issue raised by the : apglicant is about

decentralisation of fhe posts of Electrical Chargeman, Gr. A and Gr.
B. Emphasis was laid on thg'inspection report o% the General Manager,
- E.  Rly. of the Kanchrapara Workshop where‘h; had directéd in para
20.4 that decentralisation éhould be taken up imﬁediately as has Dbeen
done in the Mechanical Branch.

B. The last date for submission of othion fixed by the
respondent authorities was 19.5.2000 and it is no? known whether the
applicant had given his option or not. FIt is pét clear from the
application as also from the vreply. of the irespondents whether
Electrical Chargeman; Gr. A-and Gr. B are the same or equivalent to
‘Section Engineer(TRS). No explanation has been given either by the
ld. counsel ‘for 'the applicant or by the ,ldL counsel for the
~ respondents in this fegard; Bﬁt on a perusal of tbe _MA bearing No.
277/2000 filed by the applicant it is seen that wr;tten selection test
for formation of a panél for the post l of EF/Dy. Shop

Superintendent/Section Engineer (TRS) in TRS Wing (MAINT) in scale of

Rs. 2000-3200/- was notified as per letter dt. 30.10.96 and the
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: 5
applicant wants this selection process to be ééncelléd. This
_ clarifies that the Section Engineers are equival;nt to the pbsition
held by the'applicant under the réspondents.
9. ~ The respondents have already decentraliéed the cadre of
Section Engineer  (TRS) in écale Rs. 6500-10500/-(RSRP)} of Electrical
Deptt. from Headqgartér to Divisions/Workshop. It clearly shows that

the respondents have already carried out the decentralisation by

issuing office order No. E—lOSﬁ/Elect/Decentralisation dt.

25.4.2000. In this view of the matter, there is noiothér point which

requires discussion or adjgdication. If tﬁe,apblicant has already
filed his option in terms of 'thé éforesaid letter of the ’Eastern
Railway'gi.'v 25.4.2000, then it is alriéht. Other#ise, the applicant
may furnish his option within the next fifteen days from the date of
receipt of a copy of thi& order. ‘

10. The OA is disposed. of in the iight ofbthefabove‘observation.

Likewise MA 277/2000 also stands disposed of. No cost.
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